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CENTRAL ADMINISTRATIVE RIBUNAL 
AffitTAHAI3AD  BENC 

ALLA1-RBAD 

Civil Contem t Appl.No.127pf 2002  in 
°rigIna  22....1.17tr-oxy"ffo:"" 377 of 1993 

Allahabad this the  25th  day of _March, 	2003 

Hon' ble Ma Gen K.K. Sriyastava,Member (A) 
Hon' ble Mr. .K. Bhatna ar, Member (3) 

Jai Prakash, aged about 37 years, Son of Shri Ram 

Kewal, residen of Plot No.116/521, Keshav Nagar, 
Near Rawatpur ublic School, awatpur Gaon, Kanpur. 

Applicant 
B y Advocates Shrli M .K Upadh ya 

Shri N.K. Nair 

Vers 

1.  Shri Subee Datta, Secre ary, Ministry of 
Defence, VernMent of I dia, New Delhi. 

2.  Shri U.K. 
Board/mire 

tta, Chairman, 

for General of 
Ordnance Factory 

Ordnance Factoties, 
10-A, Shaheed Khudi Ramose Road, Kolkatta. 

3.  Shri K.L. Bapra, Senior Manager, Field 
(
General 

Jun Factory, Kalpi Road, Kanpur. 

Opp. Parties. 
Bz Advocate Krik.&4dhna  Srivastava 

0 R D ( Oral ) 

By Hon' 	nj Gen K.K. Srivitava, Vi-tuber (A) 

This contempt petition has been tiled under 

Section 17 of the Administrat 

this Tribunal's 

327 of 1993. Following order 

punish the respOndent no.3 fo 

ye Tribunals Act, 1985 to 

wilful disobedience of 

order dated 1 .07.01 passed in 0.A.No. 

was passed; 

"In view of the above o ervations we have no doubt 

that the action of the re pondents is bad in law. We 
dispose of the applicatio with direction to the 
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responden 

assurance 

consider 

isation w,  

sanctione 

condition 

be entitl 

for the p 

no.2 to ee e 

of good condu 

e case of th 

enever an add 

subject to f 

. The applic 

d to claim of 

riod he has n  

.age the applicant on 

t within a month and 

applicant for regular-

tional post of Cook is 

lfilling the required 

t will however, not 

er consequential benefits 

t actually worked." 
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2. 	Miss Sadhna Sriv 

respondents submitted that 

has been complied with and 

re-engaged as Cook. He has 

the responden s establishme 

applicant's c tinsel submitt 

Tribunal has 

applicant has been re-engag 

only for 89 d ys and the re 

re-engagement as a new appo 

applicant for regularisatio 

The responden s have also s 

dated 31.10.2 02 that appli 

benefit of pa t servicesvfo 

except to such extent as ma 

stava, counsel for the 

he order of this Tribunal 

he applicant has been 

lready joined as Cook in 

t. Shri M.K. Upadhyay 

d that the order of this 

d but, his engagement is 

pondents have taken h 

ntment. The case of ne 

has also not been co sidered 

ated in para-3 of the order 

ant is debarred from claiming 

any purpose whatsoever 

be prescribed unaer general 

t been fully complied with. Though 

order of the Government. Thus, the respondents have not 

complied with the orders fully. At this juncture the 

respondents c unsel Miss Sadhna Srivastava invited our 

attention to etter dated 1 

by which the order dated 31 

The applicant has been re-e 

subject to the outcome of 

which is stilL pending befo 

.11.02(annexure S.C.A.-2), 

10.02 has been uperseded. 

gaged by the respondents 

e Writ Petition No.34824/01 

e the Hone ble High Court. 

	Pg-3/- 
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contempt petition is dismi sed. 

Me ber (LT) 

Notices 

Member (k) 
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3. 	 i the facts an• circumstances , we do 

not find that any case of •ontempt is made out. The 

114 .m • 

are discharged. 


